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IN THE CaNTEAL ASMINISTAATIVE TRIBLMAL, JALTUR BENCH, JaIFiR

CP 83/003 (DA 21%/2001) DATE OF ORDE R e P T
e 0 =e AIID

Jailiishan Mezna zon of Late Shri Phool Chand Mzena aged about 32
y2ars, residsitef Sabat Tehsil Raj ¢
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Mohan Fumar, Chiei Fosht Maszter, Gensral, Rajasthan Circle,
Jaipur,

«ees Respondents

Mr, S.F. Jain, Couisel for the applizant,
Mr, M,C, Soyal, Counszl far the rexy ondenta,

CORAM ¢
don'bls Mr, J. K, Raashil, Member (Judicial)
Han'ble Mr, Ak, Bhandari, Memhzr (Administoative)

ORDER

PER HON'BLE MR, J,K, MAUSHIK

Th

cuapliance of tha ovder of

.
w

, contemgyt Petition has been filed complaining non-
thiz Tritunal dated &,5,2003 passed
in OA No, 215/2001, Jaibishan Meens vs, Unionof India 2 Others

arnsd counzel o the Taspondents submittsd that ths
Woit Patition has bezan riled befors thsz Hon'hle Hioh Cot at

slz High Couxt has bzan pleassd
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stay the cperation of the aforcsaia order of the Tribunal,

S In thiz visw of the matter, thz CP does not survivaes,

Howzver, the learnad counsel fur the petitionsr submits that anly

& temporary wisis stay has hean passsd and no final ordsr hias been
1

paszed and son: Jdirections may bz given so thot th2 applican ?
n 12 a fresh petition,

4, N2 hava comsidaraed the subissions mads an behalf of both

S Sinca ths mattsyr iz sub~judiced befors thz Hun'hle High
Court in as much az the order of the Tribunal has bezo stayad,
the CP does nol survives ar the sams stsnds dismdzzed as such,
However, thz petitionesr would be at liberty to fi

fter finalisstion of the cas2

)

filz an MA for

o
o

revival of the CF, if 30 alviged
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by the Hen'ble High Court, The notices issued
case shall stand discharged,
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